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None for the petitioner nor from the respondent. Only the OL is present. As the
present case is received as a transferred case from the Lucknow Bench of the
Hon’ble Allahabad High Court which is filed under section 623(2) of the
Companies Act, 1956 seeking for certain relief against the respondent company. [t
seems that the respondent company being non-banking Financial Company have
committed default in making payment of its Creditors/ subscriber. In the present
matter, the State Govt. of UP through Principal Secretary of Home Affairs as well
as DGP, Police have also been impleaded as a parties. As, the public interest seems
to be involved in the present matter. It needs tGL'Hecid&l,on merits, rather than
dismissing in default. '

The learned OL representing the Central Government points out that in the
light of subsequent change made in the statutes, the present petition now becomes
infructuous and can be disposed of in accordance with law. Arguments are heard,
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Date: 28.08.2017 Shri H.P. Chaturvedi (Member (Judicial)

the judgment is reserved.
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